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¥ ¥ Yilume — §, Section -2
General Condition of Cootracy

(f the Engineer instructs the Contractor to camy out a test not specified in the Specilication to
check whether any work has a Defect, the same shall be carried out as instrurtad and the
Contractor shall pay for the test and any samples. Such Testing will be carried out in
Laboratories of repute and will be at sole discretion of Engineer/Employer.

Carrection of Defects

The Engineer shall give notice to the Contractor of any Defects before the end of the Defects
Liability Pericd, which is derned in it‘e Contract Data. ‘Ehe_ Defects Liability Period shall be

Euery time notice of a De!’e&i is given, the Conlractor shall correct the notified Defect within
the length of time specified by the Engineer’s notice.

if the Contractor has not correcled a Defect within the time specified in the Engmecrv notice,
the Engineer will get the Defect correctad, at the Contractor' Risk and Cost.

Cost Contral

Bill of Quantities

The Bill of Cuantities shall contain items for the construction, installation, testing, and
Commissioning work 1o be done by the Contractor.

The Bilt of Quantities is used to calculate the Contract Price. The Contractor is peid for the
quantity of the work done gt the rate in the Bill of Quantities for each item.

The quantiti=s in the Bill of Quantities zpproximately indicats the tota! extent of wiark, may vary '
o any extent and masy even be omitted thus sllering the aggregate value of contract The
Empleyer reserves the right to increase or decrease the amount of wark. ho claim of
contracior shall be entertained on this aceount.

Alterations Additions and Omissions
Variations:

The Engineer/Design Consulisnt can make any variation of the form, guality or quantity of the
works of any part thereof thal may, in his opinion, be necessary and for that purpose, of if for
any other reason it shall, in his opinion be desirable, he shall have power to order ihe
comiracior to do and the contractor shall do any of the following,

(i}  Increase or decrease the quantity of any work included in the contracl,

(i)  Omit any such work,

(i) Change the Character or quality or kind of any such work,

f\l

{iv} Chaﬁﬁe t*:e fE\l’E‘E fines, position and dimensions, as wd as matenal “"’w part of the
wnrks a: d
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Vetome - 1, Scetion ~ 1
Genersl Condition of Codlraci

cmiratia-rshall be deemed tuhave mdenakeﬂ to complate with due expedmn any
putstanding work in that parl of permanent works durinig lr_:e efiects lability perod.

‘Final Account

The Contractor shall supply to the Engineer a detailed account of the lotal amount that the
contractor considers payable under the Contract before the end of the Defects Liability Period,
The Engineer shall issue a Defect Liabllity Certificate and certify any final payment that is due
io the Condractor within 60 days of receiving the Contractor's account if it is comect and
complete. f il is not, the Engineer shall issue within 60 days a schedule that states the scope
of the carrections or addiions that are necessary. If the Final Account is sill unsalisfactory
after it has been resubmitied, the Engineer shall declde on the emcunt payable fo the
Contractor and issue a payment certificate, within 60 days of receiving the Contracior's
ravised acoount

Defect Liability Period .o

&8,

£3.1  if any Defect, Shrinkage or other Faults appeer in works {including Road Works) during the
Defect Liabilty Period of 35 months after a certificate Final or otheraise has Deen given of ils
‘completion in terms of clause 57.1 due to defective or improper malerials or workmanship, the
contractor on receipt of the written notice shall make good the defect at his own expense. In
case of default, the same would be made gocd by the EngineerfEmplayer at the expense of
the Contractor, to be adjusted any cutstanding dues or the Perdormance Guarantzes avallabls
with the Employer .

£8.2  Either full or balance of Pedormance Guarantee will be released by the Emplayer on
presentation of *No Claim” by contractor duly certified by Enginesr.

53, Operating and Maintenance Manuals

£3.1  “As built Drawings” and / or operating and maintenance manuals es required, shall be
supplied by the Contractor 5ill the dates stated In the Contrect Data,

50.2  If the Contraclor does not supply the Drawings andfor manuals by the dalesssiated in the
Contract Data, or they do not receive the Enginzer's approval, the Engineer shalt withhald the
smaount stated in the Caonfract Dala from paymenis due fo the Conlractor.

€0, Termination

a. i e L S N
’ 601 The Employer or the Contracior may terminale the Contract if the other parly causos &
fundaments! breach of the Contract. :

60.2 Fundamenial breaches of Contract include, but shalt not be limited to the following
{2} The Contractor stops work for 30 days when no stoppage of work is shown on the

curreni Program angd the sloppage has not been authorized by the Lng-‘ﬁﬂ&'ﬁ.

i

) The Contractor is made bankrupt or goes inlo fiquidation, cthey/ thap far 2
reconstruction or amalgamation, i
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